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(¢) Since the reduction in price
eflepted on 30th March, 1979 was only
1o the extent of reduction in the duty
of customs, ang other elements of cost
like cost of utilities, conversion cost
ete. were not modified, no cost study
for the purpose was considered neces-
sary. At the instance of the Depart-
ment of Chemicals and ¥ertilizers,
however, the Bureau of Industrial
Costs and prices bave in hand the
cost-cum-technical study of Erythro-
mycir Stearate, for which the needed
date have been called for since mid
1978 from Themis the organised
sector major producer of this hulk
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Foreign and Indian Companieg Govera-
od by MRT.P, Act

10067. SHRI K, RAMAMURTHY:
Will the Minister of LAW, JUSTICE
AND (:OMPANY AFFAIRS be plessed
to state:

(a) whether the companies, both
foreign and Indian producing to meet
less than 30 percent of the demand
of products are being governed by
the, Monopolies and Restrictive Trade
Practices Act;

(b) whether Proprietary and
Partpnership Firms producing more
than 70 percent of the demand poten-
tial have not been brought under the
purview of MRTP Act; and

(e) if so, the reasong for the same?

THE MINISTER OF. STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) and (b) In
the context of production of goods,
Chapter IIT of the Monopolies and
Restrictive Trade Practices Act, 1960,
applieg to every undertaking in India
which, by itself or together with iis
intercoonected  undertakings, Dro
duces, supplies, distributes or other-
wise controls not less than one-third
of the total goods of any description
that are produced, supplieg or dist:!-
buted in India or any substantial part
thereof, in accordance with the prov’
sions laid down in section 2(d) of th°
Act. and also has total sssets of n°!
less than Rs. 1 crore as specified I
Section 20(b) of the Act. Both Indiz?
and foreign companieg as well as P





